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(7) ... copy each of the follow-
ing Notillocations under sec-
tion 159 of the Customs Act, 
1962:-

(i) G.S.R. 1113 published in 
Gazette of India dntod the 
5th February, 1966. 

(ii) The Manufacture in Cus-
tom. Bo"j (General) 
Third Amendment Rules, 
19&6 published in Noblle.-
tion No. G.s.R. 184 . in 
Gazette of Indi. dated 
the 5th February, 1986. 

(iii) G.S.R. 185 published in 
Gazette of India dated the 
5th February, 1N6. 

(iv) G:S.R. 1116 published in 

I. hrl. 

Gazette of India dated the 
5th February, 1966. 

[Placed in Librarll. See 
No. LT-5561/66]. 

ADMINI!o;'CR:\TTON RF.PORT OF DELHI 
DZVELOP"AF.Nl' AV'I1IonltY FOR 

'. 1964-65. 

The Deput" MInister In the Mln-
I.tr" of Works, Boaslnl' and Urban 
Development (Shrl BharavaUI: On 
bch.lf or the JIlinister of Works, 
Hou,ing and Urban Development, 1 
beg to lay 0,.. th" T .. ble a cOPy of 
the Admini,tration Report of the 
Delhi DeVelopment AuthOrity for 
the year 1964-65 under .ection 26 of 
the Delhi Development Act, 1957. 
(Placed in Library. See No. LT-5562/ 
'8]. 

Sibrl N. Sreekanta.a Nair: I also 
represent a group r<>cognised by you 
and bv this House. I would like to 
know why, While other groups are 
called, we have not been called. 
(Interrupti""') . 

IIr. Speaker: If I am Pressed to 
Ibat poaition, I mirht IllY that there 
•• 0\ _ ODII \lr0llP. 

Shrl N. Sreekantaa Nair: Wh,. 
do you give your attention to other. 
and not to us at alI? (Interruption). 

Mr. Speaker: Order. order. I call 
individual hon. Members; not groups. 

S,brl N. ISreekantaa Nail': What 
.hould 1 do to curry your favour! I 
would like to know that. This i~ 
not proper. This i. not a tamil" 
property. (Interruption). 

PREVENTlON OF FOOD ADULTltATION 
(AMENDMENT) RIlLES. 

'!be Depat" Minister la !.be MIn-
I.t." 01 Bealth and Famll" PlaDDtac 
(Shrl B. S. Murth"l: On behalf of 
the Minister of Health and Family 
Planning, I beg to lav On the Table 
a copy of the Prevention of Food 
Adulteration (Amendment) Rules, 
1965 pulblished in Notification No 
G.S.R. 1814 in Gazette of IndU. 
dated the 11th December, 1965 under 
sub-section (2) of section 23 of the 
Prevention uf Fo.)d Adulteration 
Act. 1954. [Placed in Libra",. se. 
No. LT-5563/~6]. 

NOTIFICATIONS UNDER KERAr.A ELECTRI-
CITY DuTY ACT 

The Minister 01 Slate In tale Mla-
1st." of IrrIration and Power (Dr. 
K. L. Baal: I 'be!\, to lay on the Table 
a copy each of the following Noti1l-
cations un-Jer sub-section (4) of sec-
tion 13 of the Keral. ElectriCity 
Duty Act. 1963 read with clause (c) 
(iv) of the Prodamalion dated the 
24th March, 1965, issued by the 
Vice-President. discharging the func· 
tions or the President, in relation to 
the State of K~rala:-

(\) S.R.O. No. 116/M pulllbhed 
in Ker.la Gazette dated the 
28th April, 1964. 

(ii) S.R.O. No. 401/65 publish-
ed h Keral. Gazette dated 
the 9th November, 1965. 

[Placed In Libra",. See No. 
LT-SSM/]. 




